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MR. SPEAKER: It is enough. I am sorry, I have to review this time for raising important matters.
... (Interruptions)
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MR. SPEAKER: Everyone must sit down. It is becoming limitless. You are there not to dictate to anybody.
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raising important issues or not? You have agreed with me that only five nationally important matters will be
raised. Now, from State matters, also constituency matter, everything is being raised. 1 am being abused that

I am not allowing Members to speak. There is a limit to this.
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MR. SPEAKER : Shri Devendra Prasad Yadav and Md. Salim are also associated.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Through you, I would like to inform the House
a very important matter. The Government under the leadership of Dr. Manmohan Singh, the Prime Minister
attaches the greatest importance to the UPA programmes and policies, the conditions of the Scheduled
Castes, the Scheduled Tribes, weaker sections and the Minorities. This is a wing which is fully a
constitutional body. In March, 2007, almost the entire process has been worked out by the desk of the
Ministry. Since it is a constitutional matter, some follow up matters are required to be carried out. I want to
confidently inform the House that this matter will be resolved within a week. Cabinet is also addressing the
issue and I have been given the assurance by the concerned Ministry that very soon we are composing the
full body, consisting of Chairman, Vice-Chairman, Members and others. Technical procedures and the

constitutional arrangements of the system are being followed up. It is not an ad-

hoc appointment of the Government; it is a constitutional appointment. Therefore, parameters - as to how it
appears and how it goes - have to be followed up. Therefore, I would like to say that it would be done
very soon. Hopefully, it will be done before the end of this Session. We would be coming back to the
full Scheduled Castes Commission as the Constitution desires and as per the provisions of the

Constitutions. Therefore, there is no confusion about it.

So far as the second allegation that law officer is not there and works are not being done, I would like
to say that it is not correct. I would like to inform the House that all the works pertaining to the Scheduled

Castes issues and grievances are being addressed on a day to day basis by the Government. [r21]
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